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Date of Order: 15497. 

Present: Hone ble Mr.Justico A.I(.hatterj ee,Vicehainman. 

Hcn'ble Mr, M,S.Mukherjee,A&ninistrative Member, 

SO S2MAN TA 
Head Draf tsman, (C) WØ O,T, ,Navel 

Office ,HastingsriCa1cutta7000 22. 

...Applice.t. 

-vS- 

U,O.I & Ore through Chief of Naval 
.Staff,Directorate of Naval Architecture, 
Sena Bhavan,New Deihi-ilOOli, 

2.1,1'/ship Production Supe rin ten dent, 
Warship OverseingTeam,Caicutta Nfly • 

0ffice ,HaUtings, Cal cutta-7000 22. 
,.Respondents. 

Heard on: 15,4.97, 

For the petitioner: B,Chetterjae,counsel, 
with Miss.B.Mondal,counseL 

For the respondents: NONE, 

ORDER 

M.S.MukheA 

This petition has ben filed as an unlisted motion 

to-day against the transfer order issued by the Deputy Director 

of Naval Architecture dt,1403.97 at Annexure-A,2 to the peti-

tion transferring the petitioner from Calcutta to N.D 

Visakhapattam. The petitioner made representation against.this 

transfer and in rssponse to that responderft no.2 herein The 

Warship Procuction Superintendent,CalcuttaNevy Office, replied 

to him on 7.4,97,,vide AnnexureA,4 to this petition,that he 

should make representation as against that kzr order for 



2 :- 

transfer back to Calcutta on cmpassionate ground sDject 

to availability of vacancy. The said corrununication further 

informs that in the absence of any such representation by 

completing the due formalities, he will be relieved on 11.4.97. 

The petitioner submits that 9fter 11.4.97, there being holidays 

he has prayed for cancellation of the t1ransfer0 

We have heard Mr,E.chatterjee, ].d.counsel,leading 

Miss.B.Moridal,counsel, appears for the petitioner in the case. 

On hearing the ld.counsel tor the petitioner, we 

dispose of the petitioner at this present stage of admission 

itself with the direction that the respondents 1 and 2 shall 

treat the present petition as a representation of the petitione 

and shall suitably decide about.the suggestions of respondent 

no.2 herein,vide AnnexureA. 4 to the petitioflx, in due course. 
J 	 i&Q 	 4 

Pending disposql of this petition, the petitioner needs not 
A 	 A 

reportat the transferred station vide Annexure-,A.2 to the 

petition. 

Petitioner shall forthwith serve cies of the 

petition along with a copy of this Order to all the respondents 

Certified copy of. this Order shall be furnished to 

the petitioner within 48 hours. 

(M. S.Mukherj ee) 
Member(A) 

(LK.Chatterj ee) 
Vjce.Chai mafl. 


